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MR SPEAKER: This motion is 
adopted. This is carried to the next 
session. Shri T.A. Pai. 

18.02 hrs 

COKING AND NON-COKING COAL 
MINES (NATIONALISATION) 

AME,NDlVILNT BILL 

THE MINISTER OF BEA VY JN­
DUSTRY AND STEEL AND MINES 
(SHRI T. A. PAI): Mr. Speaker, Sir, I 
beg to move: 

"That the Bill to amend the Coking 
· Coal Mines (N ationalisatto,1) Act, 
1972, and the Coal Mines (Nationali­
sation) Act, 1!)7:3, as passed by Rajya 
Sabha, be taken into con.siden,tion." 

Sir, since ihe Coking Coal Mines 
(Nationalisatio.>1) Act, 197z, received 
the President's asseut, it has come to 
notice that in ce:rtain cases there are 
minor discrepancies in the description 
of the various coking coal mines listed, 
in the Schedule to the Act. It is 
thought desirable to remove these dis­
crepancies, and such othi"r discrepan­
cies as may be brought to noti<:� here­
after, by issue of suitable notifications 
if the power in this regard is vested 
in the Government ... 

MR. SPEAKER: How much is this? 
How many minutes you would i:eed? 

SHRI T. A. PAI: A short one. I 
wm make it short. 

Str, in the course of the administra­
tion. of the ::!oking coal mines, we also 
found that consid�rn ble arre:..rs were 
due to the employees by way of v;ages 
and statutory liabilities and we want­
ed to see that befor.z the secured and 
unsecured debts were cleared these 
were deducetd also in performance to 
both secured and unsecured debats. 
And, for this purpose, since it may not 
be possible for a l::irge body of work­
men or their dependants to make 
claims, we wanted to confer this power 
on the Coal l\llines Provider>t Fund 
Commissioner. 

With these ob jec1s, I have brought 
forward these Amdndments, to bring it 
in conformity with the Recent Coal 
Mines Nationalisation Act which this 
House has passed. Thank you. 

is: 
MR.. SPEAKER: Now, the quef.t:.on 

"T�at the Bill to amend the Ccik­
ing Coal Mines (NatiomJisatie,n) 
Act, 1972, and the Coal Mines 
( Nationalisation) Act, 1973; as pass­
ed by Rajya Sabha. be taken into 
consideration." 

The motion was adopted. 

18.04 hrs. 

RE: SHORT NOTICT� QUESTIONS 

MR SPEAKER: Now, a Member has 
given notice of a Short Notice Ques­
tion and the Minster has accepted it­
some other Minister. Should we al­
low it? Because, the earlier decision 
was, we will not accepted anything 
other than a straight discussion on 
the Plan. 

SHRI ATAL BIHARI VA.JPAYEE 
(Gwalior): Unless we know the nature 
of the question ..... 

MR SPEAKER: Nature of the ques­
tion may be urgent. But. becau:::,e it 
is a Short Notice Question, it h3s been 
addressed to the Minister and he has 
accepted it. I think I should not cc,me 
in his way. 

!£ there was ar;y other question, I 
would not have allowed it. But, he 
has accepted foe Short Notice Q11estion. 
I think that I should not deprive the 
Member of his opportunity. 

SHRI ATAL BIHARl Vi\JPAY:E'E: 
You accept the Short Notice Question 
at your convenience. 

MR. SPEAKER: What do you li.ke 
me to do? If the Membe:· gets the 
chance let him get it. Why should we 
come in the way? Otherwise, if it 
were with me. I would not have ac­
cepted the ordinary Question. 

One will come up tomorrow and the 
other the day after. 


